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1. Heard learned counsel for the petitioner, learned AGA for the State 

and perused the record.

2. By means of this writ petition, the petitioner has challenged the 

order dated 02.12.2025 passed by the District Magistrate, Shamli in 

Case No. 849 of 2025 (State Vs. Inam @ Dhuri), under Section 14(1) 

of the U.P. Gangsters and Anti-Social Activities (Prevention) Act, 

1986, arising out of Case Crime No. 531 of 2025, under Sections 2/3 

of U.P. Gangsters and Anti-Social Activities (Prevention) Act, 1986, 

Police Station Kairana, District Shamli, by which, certain property 

belonging to the petitioner has been attached.

3. Learned counsel for the petitioner has submitted that the impugned 

order dated 02.12.2025 passed by the District Magistrate, Shamli is 

not based on any cogent and reliable material and has been passed 

in a most arbitrary and whimsical manner and is, therefore, liable to 

be set aside.

4. Per contra, learned AGA has vehemently opposed the said prayer 

and has submitted that no challenge may arise to the order dated 

02.12.2025 passed under Section 14(1) of the U.P. Gangsters and 

Anti-Social Activities (Prevention) Act, 1986 (hereinafter referred to as 

the 'Act') in face of statutory remedies available.

5. Learned AGA has further submitted that the petitioner instead of 

filing his representation under Section 15 of the said Act, has illegally 
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approached this Court for quashing of the impugned order dated 

02.12.2025 though specific statutory remedy is available, therefore, 

the instant writ petition is wholly misconceived and is liable to be 

dismissed.

6. Having considered the rival submissions made by learned counsel 

for the parties and taking into consideration the fact no challenge may 

arise to the order dated 02.12.2025 passed under Section 14(1) of 

the U.P. Gangsters and Anti-Social Activities (Prevention) Act, 1986 

in the face of statutory remedies available and an opportunity of 

submitting his detailed representation has been clearly envisaged in 

the Act itself, we are therefore of the opinion that no interference is 

required to be made at this stage in exercise of powers under Article 

226 of the Constitution of India.

7. The petitioner may, if so advised, file his representation before the 

competent authority, who may pass appropriate orders in accordance 

with law.

8. With the aforesaid observations, the instant writ petition is finally 

disposed of.
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